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IN THE CENTRAL ADNINISTRATIUE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

B.A.No. 898/94. .~ Dt. of Decidon : 29.7.94.
Mr. py.Naga Raju ‘es Applicant,
Vs

1. The Sub=-Divisional Officer,
Phones, Nizamabad.

2, the Telacom District Englneer,
Nizamabad. .

3. The Chief Ganerai Manager,
Telecommunication, Doorsancher
Bhavan, Hyderabad. ++ Raspondents.,

Counsel for the Rpplicant : Mr. K.Venkataswara Reo

Counsel for the Respondents. Mr. NoV. Raghaua Reddy, Addl. CGSC.

CORAM:
THE HONBLE SHRI A.V. HARIDASAN : MEMBER (JuDL.)

THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN.)
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‘that he had made a representation on 16,2.93 and that

‘a reasonable time stipulated by the Tribunal, The

0,A,No0,898/94 3

1

X As per Hon'ble Shri A,V,Haridasan, Member (Judl,)} X i
In this application the applicant
. W&(
claims to have Esﬁffgghed service as casual mazdoor

under the 2nd respondent during 1,2.88 tc 30,4,88 and

' 8.,1.89 to 31,7,89 has prayed that the respomdentsS may

be directed to re-engage him éﬁ;;asual work in accordance
with the scheme for re-engagement and regularisation of

retrenched casual mazdoors, The applicant‘has alleged

t@é%g is no respohge from the respondents, :ihen the
application damé up for admission today Sri N.V.Raghava
Keddy, learned standing counsel for the respondents
submitted that thg';esPonden;s would consider the

representation and take an appropriate decision within

learned counsel for the applicant submitts that

the application may be disposed of with appropriate
directions in the light of the above sulmmission of
the learned counsel for the respondents, 1In the
result the application is admittéd and the same is
disposed of direéﬁing the respondents to take an

appropriate decision on the representation submitted
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by the applicant on 16,2,93 (Annexure A-4)

within a

period of .2 months from the date of receipt of this

order, No order as to costs,
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(A V HAR IDASAN )

b ~ Mémber (Judl. ‘
: ) | . 7 be

L,

Datedz 23th JulyL_1994 ' Dy. R-glstrar( udle. )

( Dictated in Open Court )

. . sd
Capy to:i=
1. The Sub Divisional OfPicer, Phones, Nizamabad.

2. The Telecom District &ngineer, Nizamabad.

3. The Chief Genaral Manager, Talecommunicatian, Doorsanchar

ahavan, Hyderabad.

4, One copy to Sri. K.Venkatesuara Raa, advocats, CAT,

5, Une copy to Sri. N.V.Raghave Reddy, Addl. CGSC, CAT,

6. One copy to Library, CAT, Hyd.

7. 0Ons spare copys
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THE HON'BLE MR.A.YBHARIDASAN: MEMBER(]) b

.
*

AND

THE HON'BLE MR.A,B.GORTHI & MEMBER(A )

Dated: ?9’/7/@({

~8ROUER,/3UDGMENT.

/R JE PN,

0.4.n0, ¥7 gq7

TR NG (WP ND— )

/

‘Hdm'uted and Interim Dlrectlons
Issied,

Alloyer, ,
w——Tisp¢sad of with direstions., "
B Dismisslﬁ. |
Dism'ssed-as uithdraun;

Dismi_sed fur Default.
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